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Present: Hon’ble Member (J) Shri Jinan K.R

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 12t February 2018, 10.30 A.M

Name of the Company | Daya Engineering Works Pvt.Ltd.-Versus- UIC Udyog Limited
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Ld. Counsel for the operational creditor and the

corporate debtor is present.

Ld. Pr. CS appearing for the corporate debtor submits
that he has not received copy of the rejoinder. Ld. Counsel
appearing for the operational creditor submits that copy of
the rejoinder has not been served on the corporate debtor
and sought leave to serve the copy of the rejoinder on the
corporate debtor. Prayer is allowed. Copy of the rejoinder is to

be given to the corporate debtor within 3 days.



List it on 16/03/2018 for admission.
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